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SHRI TENNETI VISWANATHAM: 
The West Bengal Government have raised 
the question whether in view of the ShantiIaI 
Mangaldas case, any constitutional 
amendment is necessary to effect land 
reforms, and the hon. Minister has said 
that the Advocate-General or the Attorney-
General gave his opinion. What was that 
opinion? 

SHRI ANNASAHIB SHINDE : The 
opinion of the law Ministry has been 
that for the implementation of land re-
forms, whether it pertains to fixity of tenure 
or lowering of ceiling limits etc. no consti-
tutional amendment is required, or even 
for that matter, for making the tillers the 
owners of the land, no constitutional 
amendment is required and that the existing 
measures are adequate. 

SHRI TENNETI VISWANATHAM : 
What was the opinion given particularly 
after Shantilal Mangaldas case? 

SHRI ANNASAHIB SHINDE : This is 
the opinion given. The Law Ministry has 
said that the existing constitutional provi-
sions are adequate and under them the 
State Governments are entitled to under-
take any such legislation. 
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SHRI ANNASAHIB SHINDE : The 
main question relates only to the letter 

addressed to the West Bengal Government. 
But the hon. Member has raised other 
matters. If you want me to answer it, that 
is a different matter. 

MR. SPEAKER : I have made my 
observations twice or thrice, but still I find 
that Members are putting questions which 
do not arise out of th~ main question. 

SHRI S. M. JOSHI : It is a very vital 
question. 

MR. SPEAKER : The hon. Minister 
says, as I had observed earlier, that the 
main question relates only to the letter 
from West Bengal, and he has asked, 
how these other questions arise from the 
main question. 

SHRI INDRAJIT GUPTA: According 
to the reply given, Government have 
advised the State Government that there is 
no constitutional difficulty, if the State 
Government wants to ei ther lower or raise 
the ceiling. I would like to know whether 
they also feel that here is no constitutional 
difficulty if any State Government wants to 
make the ceiling applicable not to the 
individual but to a family. 

SHRI ANNA,SAHIB SHINDE : There 
is no difficulty. 
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SHRI S. M. BANERJEE: The question 
relatcs to criteria for recognition of trade 
unions. I would like to know whether it 
has been brought to the notice of the hon. 
Minister that in West Bengal and Kerala, 
a trade union Bill is being brought forward 
under which recognition will be granted to 
those unions which are representative 
unions as decided by a secret ballot and 
only those unions can be tenned as 
orpnisatioDS or representative ~nions, 

Since the main cause of industrial unrest 
is inter-union rivalry and since the hon. 
Mi1ister and his predecessor stated in 
Parliament that they subscribe to this 
principle of one _union in one industry, I 
would like to know the hon. Minister's 
reaction to the steps taken by the West 
Bengal and Kerala Governments and 
whether that will be followed in the Centre 
also, whether he will bring legislation to that 
effect so that the representative union is 
decided on the basis of the ballot and not 
based on favouritism for anybody. 

SHRI BHAGWAT JHA AZAD : At 
present recognition is governed by the 
process of verification. This was an 
important matter before the Labour Com-
mission for its consideration, but even the 
Labour Commission did not come to any 
definite conclusion whether it should be by 
verification or by secret ballot. They have, 
instead, recommended an Industrial 
Relations Commission which should decide 
whether it should be by verification or 
secret ballot. We had a meeting of tbe 
Indian Labour Conference tripartite 
committee, the highest in the labour field, 
in which the consensus was for verification, 
excepting the representatives of West Bengal 
and Delhi. 

SHRI S. M. BANERJEE : My question 
has not been answered. I wanted to know 
the reaction of the Central Government to 
the proposed legislations in West Bengal 
and Kerala, if it is favourable and whetber 
they are going to bring similar kind of 
legislation at the Centre also. 

SHRI BHAGWAT JHA AZAD : As I 
said, this is an important matter which has 
been considered by tbe Indian Labour 
Conference and the consensus bere was that 
verification, as at present prevalent. 
should be followed. Government is still 
considering this matter. 

SHRI INDRAJIT GUPTA: What was 
the consensus of the labour unions, say that. 
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SHRI s. KUNDU : Has the National 
Labour Commission said that the 
supremacy of the recognition of the tmdc 
union will lead to effective collcctive bar-
gaining ? Has it suggested the.t Govern-
ment should pass suitable legislation as 
quickly as possible? What is the intention 
of the Government on bringing legislation 
to grant recognition to trade unions? 

SHRI BHAGWAT JHA AZAD : As I 
said; the National Labour Commission have 
recommended that there should be an 
industrial relations commission which 
should decide how recognition should be 
sranted by verification or- secret ballot. 
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Apart from that, if legislation is necessary 
it can only be considered when we have dis-
cussed the matter with all the parties con-
cerned and their opinion is known to the 
Government. 

SHRI KARTIK. ORAON : In view of 
mushroom growth of political parties in the 
country, the country is going to dogs and 
in view of mushroom growth of trade 
unions in industry, the industry is going to 
dogs. I should like to know from the 
Minister whether they would bring in legis-
lation to restrict and limit the number of 
trade unions. 

MR. SPEAKER : That is much beyond 
the scope of the present question. 

SHRI J. M. BISWAS : According to the 
recommendation made by the 15th Labour 
Conference the Government of India 
decided to effect a merger and stop multi-
plicity of trade unions in the Railways and 
with that end in view the Goventmelll 
decided to appoint a judge so that both 
the trade unions that exist in the railways 
could be amalgamated into one which 
should be given recognition. The formula 
given by Mr. V. V. Giri was that both 
the trade unions should lie amalgamated 
on secret ballot of the railway employees. 
It was due to the adamant attitude of the 
INTUC that the merger did not take place. 
Today also there are two trade unions in the 
railways. One is the All India Railway-
men's union and the other is the National 
Federation of the Indian Railwaymen. 
Since the railways are the most vital 
industry in order to maintain peace and 
give the workers better chance of representa-
tion arc the Government thinking of 
effecting a merger of both the trade unions 
in the r~,-ilways and recognise one union in 
one industry'! 

SHRI BHAGWAT JHA AZAD : No 
such propasal is under the consideration 
of the Government. 

SHRI SRADHAKAR SUPAKAR 
May I know whether the National Com-
mission on Labour has submitted its report 
sometime back ? May I ask specifically 
whether the Government have accepted 
the principle of setting up an industrial 
relations commission or whether they will 
wait till the national commission on labour 

and the different States have expressed 
their opinion thereon? 

SHRI BHAGWAT JHA AZAD : It 
has been discussed-the question of indus-
trial relations commission in the recent 
Indian Labour Conference and we dis-
cussed it with the State Ministers as well. 
The consensus was against setting up of 
such a commission. But we are still 
considering and requesting all other parties 
to giye their opinion on this matter. 

SHRI SRADHAKAR SUPAKAR 
Was any alternative suggestion giyen? 

SHRI BHAGWAT JHA AZAD : They 
think it should be prevalent as it is. 
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t? 
THE MINISTER OF STATE IN THE 

MINISTRY OF INFORMATION AND 
BROADCASTING, AND IN THE 
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL): (a) No, 
Sir. 

(b) In view of the directions issued by the 
GOYemlllent to the Central lIoard of Film 




